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Contral Administralive Tribunal b//////
" DPrincipel Bench: New Dalhi
\‘ld \ Is ~
- 0A No.1964/87
Yer Nelhi, this the 158th dayr of Decenmbe:, 1897
Hon'l:le Dr. Jose P. Verdhese, Vice-Chairwan{(d)
Hon’hls Shri 3.P. Riswas, Mewmber [A)
Jal Narein s/c¢ Sh., Jagdhar Yadov,
r/o H-2, H.Ne. 141,
Sultan Puari,

{Py Advocate: Shri U. Srivastava)
Versus
Goot, of N.O,T0 of Deilhi fhrongh

Commandant General
Home Guards & Civi
C.T.I. Cemplex, Ra

Delhi.
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Defence,

1 De
ja Garden,

{Dv Advocate: Shri Jog Singh through
O RDER {(CRAL)

petitioner working in Home Guards wh
rhreatened to he terminated by an
stating that the petitioners ara
ternination-for the purpose of pres
character of organisaticn. The aners

wan raved hy o ths  interinm order hy
the fact that thz Judgement in s
reserved for proncuncement., In all
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services have heen

dated 9.7.1997

given notice fnr

he voluntary
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d order

this conrt in view nof
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Tn view af "he final diconsz]l of the said cass
L W e v - , L VR
it is clarified that the reliefs given to the petit cners

tharein shall also be applicable to the petitioners in this

case as vell wherever it is applicable.

Fven though notices notices were igsgued it no
repiy has heen filed on behalf of the respondents. Since
this mattar is covered, we do not intend to detain the same

o

fvrther on Board and dispose of pplying ratio  and

directions in the abhove said case to the present case ag

wall,

With this, this 04 is disnose of with ne order
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(3,P.Bigwasr— { Dr. Jdose P. Verghese )

Member (A) ’ Vice-Chairaan {(J)
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